
CXMnAL ADMIXIMMATIVE TIUBVNAL 
CVTTACK BICWR:CVT-TAG& 

~Zzlvxxp& MpmZCAT--t*-N-- N-O- -94-ft 2002 
C%ttadk this the 	 qej~~—U% 

Dhakta Betsal Rest 	00* 	AVALC aft (a) 

- YRRSVS 

Vnion of India *Co. 	 Respondent (g) 

I'Mapt 

1. 	Whether It be referred to reporters or net 7 

2, 	Whether it be CitcUlated to all the Benches of 
the Gentral, Administrative Tribunal or r*t 7 

*RKBAK 10DICIAL) 	 vicil-CHAIRMAX 



CRWRAL ADMINISMATIVI TRIBMAL 
CWTTACK REMN; CWTACK. 

tLk6_1.M& MPLICATION V6.04-Of 26t2 
Cattack this the L)jv~dW Of "' 2004 

CSRAK: 

TME MSN*SLr SHRI 3.11, Son, VICE.CMAIRMAX 
AND 

2HR RON'SLE SHRI X,AoMMANTY, XZXBIM(JVDICIAL) 
*00 

Sri Dhakta Batnal Rout, aged abobt 42 years 
Son *9 Kaheswar Rout, resident of Vill-Kanti 
PO-Sarasada, #98* 2handaripokhari, Dist-Rhadtak 
at present e4loyed as Seetion Holder, in the 
Offide of Manager, Postal Printing Press, Mandheswar 
Bhubaneswar- 10, Dist-lburda 

eem 	 Applicant 

By the Advocates 	 A/s.K.O.Kanunge 
S.Behera 

ftion of India represented through Secretuy 
to goverment Of India, Department of Post, 
Dak 5havan, New Delhi-I 

Chief Post Raster general, Orissa Circle, 
Bhubaneswar, Dist-thurda. 
Xenadjer* Postal Printing Press, Bhubaneswar, 
Nantheswar Industrial Rotate, 2h4banesmar-10, 
Dist-Rhur#a 

000 	 Respondents 

By the JdVqcate$ 	 Mr 0 A41 Ke me set SaC. 

Mal 	12&6j.V1CX:MAMtgs This Original Application, 

under Section 19 of the A.T.Act.1985, has been filed bt 

Shri shakta Ratsal Rout (applicant) at present working 

as Section Molier in the off ice Of Respondent go. 3 at 

Bhubaneswar,, wherein he has prayed for direction to be 

issued to Respondents to fix his scale of pay in the 

post Of Section Solder taking the period fr*vn 3.12.1991 

t# 7,19.1996 (period of officiation in the post of 

section Holder) to consideration by granting increments 



2 	ab 

and other entitled benefits in terms of pay f ixati*n 

riles " instcuotions on the s*jeet, 

2o 	This is the 2nS round of litigation by the 

I 	
applicant on the self same issue. He had earlier come 

before this Tribunal in S.A.N*,741/97, with the grievance 

that he was asked to manage the post of Section Holder 

(Binding) from 3.12-1991 to 7.10.1996 and subsequently 

promoted to the grade of Section Molder(Dinding) on 

5.10.19916. Although he was asked to manage the office 

without extra remuneration, he approached this Tribunal 

on the plea that he was entitled to scale of pay of the 

higher post with necessary allowances from 3*12*1991 

to 7.10,1996. This Tribunal, after hearing both the 

parties and after going into the fa*ts of the case, 

based on the ratio of Silva Raj case (reported in AIR 

199S SC 838) held that the applicant was entitled to 

f inanci&I benefits under Fit 49 (1) and accordingly 

directed the Respondents to pay the applicant differ-

ential pay so admissible under the rules for the period 

from 3,12#1991 to 7.10,1996, On the some facts the 

applicant has now come before this Tribunal again seeking 

relief as stated above. 

3, 	We hove hear# the learned counsel for the 

parties and perused the raterials placed before us. 

4. 	Respondent 9-Department have strenuously opposed 

th* praWer of the applicant on the strength of the 

judgment doted 5,,2,2001 passed by t1kis Tribunal in G.A. 

N9,741/97 (referred to earlier. We see considerablo 

force in the contention of the Respondents that by our 

order dated 5.2* 2961 in the aforementioned *.A,,, we 

have finally adjudicated the grievance of the applicant 
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with regard to compensation to which he in entitled 

for managing the work of Section Holder(Minding) in 

addition to his own duties as a binder, Or.l. In the 

earlier **A*  the applicant had prayed for two relief a; 

firstly, to give him the benefit of PR 49(1) and to 

grant him the benefit of higher scale from 3.12.1991 

when he was asked to manage the work of Section Holder. 

In our Judgment (at Para-7 of the earlier *,A,) we 

have observed 0  ducing hearing prayer N9.2 was not 

pressed". ITArther, to had ordered as follows i 

*We make it clear that the applicant Cannot 
be treated as promoted to the post of 
Section Holder (Binding) during this period 
(3.12.1991 to 

As the claim of the applicant for grant of 

pay scale of Section Molder in feasible only.,AUU 

could be shown that he was promoted to that post 

with effect from 3.12,1991*  we have already given our 

findings in the earlier G#A* that there was no question 

of treating the applicant having been promoted to the 

post of Section Holder #%ring the rele*ant period. As 

we have already adjudicated the matter of promotion 

in the earlier G*Ao, this CA. ip so fact* is hit by 

the principles of constructive res Judi cata and 

hence we dismiss the same, leaving the parties to bear 

their own costs*  

(N.RoPOOK TY) 
MEMBER Wr ICIAW 

six 

VICt-CX;Ai1RMAX 
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